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Applicant

i.Commissioner o -ters
Police Headheadquarters,
MSO Building, I.P.istac ,
Me'.) Delhi. 2

2.Cbhirman, Medical Board,
L.N.3.P. Hospital,
Neu Delhi-2 nniice(APS:T)

3.Sr. Additional Commissioner of Poire ^
'police Headquarters,
M30 Building, l.P.cs a ,
Nbu 0 3lhi-2

A.Dapoty Commissioner
Tlnd Bn.Delhi Armed Police,Police Lines, kingsoay Camp. ^
Qelhi-Il 0039 Rasoondents

0 • • • « * W «-»,

m R D C H (oral).

(Hon'ble Smt.Lakshmi Suaminabfeian, Member (3)
Ue have heard the learned oounsel for the

J .hp rac-ords. Jhe main grieuanca.applicant and perused tne records. ,
in-t the findings of the Medicalpf the applicant rs agarnpt the

Beard phioh haue been communicated to him by let er dated
19.9.96. Ue note that the M edic al Bo ard, -L .N. 3. . op
after examining the .applicant had given ^

nc. 11 h;,vB also perused the finditigaon 5.8.96. Ue have aiso ,h

,0Pd grounds under'the rules^o direct the respondents to
te,axamine the . applicant for^ 3rd -time

. been brought on record to shou that the fm mgs
i n
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Meilical Board duly constituted under the rules are in

any uay doubtful or any special circumstances exist not

to proceed uith this mat'ter,

2, For the reasons given above, this OoAo is dismissed

at the admission stage itself.
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(K.MuthAsrfTumar)
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